187 Written Answers

N} 9 svEEl TR % fom fals
‘ol g0 F S SRl e wwm A
9FaA HEE W A 90 W O
7 T ™ W R T P
fafm & W}

(@) W fm M W R ¥
FAUR W 1993-04 R 1994-95 F TAF
o & fom B T F ITRY Ted ¥R ¥
foe 804.00 #E & 3 oy sy |
| & 1995-96 & fem, 10 e atEm
B ERE % SR R ST Usa I
f 113026 T3 % it a8 1994-95
A 574.00 FIE ¢ I@M B gEw @
21 T ool TR o 1995-96 F @d *
WEE Hd v Ivew W wog o ¥

(m ¥ () wwd fm s @&
fomftl & IR R ik P @
A F A | TN WY A wwEd
¥ F Y TH WA A TE W
A fEd TN ¥ 1995-96 ¥ 1999-2000
¥ & 99 9 & faw ofE A Tew
I F FAT 700.00 FVT T T AEFA
) = v TR A M T
FA HETF TS qUE

Steps to Check Pollution of Sea
Water

2050. SHRI O.P. KOHLI: Will
the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether millions of fishermen
living on the coast-line are finding it
difficult to earn their livelihood due
to pollution of sea-water; and

(b) if so, what steps Government
propose to take to check the sea
water pollution?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON
MENT AND FORESTS (CAPT.
JAI NARAIN PRASHAD

NISHAD): (a) There is no specific
information available regarding the
difficulties experienced by the fisher-
men in earning their livelihood due . to
pollution of sea water.
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(b) Steps taken by the Government
to prevent coastal pollution include:

(1) National River Action
Plan has been drawn- up, which
would to a great extent, held in
preventing the flow of untreated
pollutants in the coastal waters.

(2) The polluting industries
and Local Bodies discharging
waste water into the sea have
been advised by the State Pol-
lution Control Boards of coas-
tal states viz., Gujarat, Kar-
nataka  Maharashtra, Goa,
Kerala, Tamil Nadu, Andhra
Pradesh, Orissa, West Bengal
to treat the effluent before dis-
charging into the sea.

(3) Under the Environment
(Protection) Act, 1986, rules
have been framed for regula-
tion of activities in the coastal
areas and declaring coastal
stretches, as Coastal Regulation
Zone.

(4) Periodical monitoring of
the critical coastal areas is done
by the Department of Ocean
Development in collaboration
with the Central Pollution
Control Board, National
Institute of Oceanography and
other Research and Develop-
ment Institutes, under the
Coastal Ocean Monitoring and
Prediction System (COMAPS)
Programmes.
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Committees Functioning under the Ministry of
Human Resource Development

2052. SHRI GOVINDRAO ADIK: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number and names of Committees
functioning under his Ministry, the composition
of which include MPs and non-officials as its
members; and

(b) the details thereof and their terms of
reference?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) and (b) The information is being collected and
will be laid on the Table of the House.

Strategy to tckle pllution poblem in Delhi

2053. SHRI RAMDAS AGARWAL: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether Government's attention has been
drawn to a news-item published in the Times of
India, New Delhi Edition, dated 15th July, 1996
captioned "Pollution is the scourge of Delhi";

(b) if so, what action the Central Pollution
Control Board (CPCB) have taken so far to deal
with these serious pollution problems which have
ranked Delhi as the 4th city amongst 41 polluted
cities monitored worldwide;

(c) what are the recommendations of the AK
Lai Committee in this regard; and



